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by June, 1971, and at what rate they will
be removed cvery month ;

(b) how many houses bave been built
in Rajasthan for them and in which area
and what are the nares of those places :

(¢) the measures adopted for (he
supply of drinking water there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) About 8000 families from Pong
Dam are likely to be moved by June,
1971 at an average rate about 1500 families
per month,

(b) About 3400 houses for the oustees
have been constructed in abadies selected so
far on the Suratgarh Branch and Anupgarh
Shakha areas of Rajasthan Canal.

(c) Each Abadi is being provided with
a Pucca Diggi with fillering arrargements
for supply of drinking water.

Enquiries/Commissions Conducted by
Shri G. D. Khosla after his Re-
tirement from High Court

Bench

2386. SHRI S. C. SAMANTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the date on which Shri G. D. Khosla
retired from the High Court Bench ;

(b} the enquiries, commissions con-
ducted by him for the Central and State
Governments ;

(c) whether he is conducting any in-
quiry on the Academies of the Educaiion
Ministry on fixed remuneration ;

(d) whether he has also accepted the
Netaji Death Enguiry at the same time ;
and

(e) the tolal consolidated payment to
him since his retirement besides the pen-
sion ?

THE PRIME MiNISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) 15.12. 1961 when the
retirement age of High Court Judges was 60
years.

(b) A statement is laid on the table of
the House. [Placed in Library. See No.
LT—4389/70].

{©) Yes, Sir.
(d) Yes, Sir.

(e) The total payments made to him
afier retirement are not readily available,
However, the nature of remuneration for
each assignment is indicated in the attached
statement,

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPCRTANCE

REPORTED DECISION OF THE GOVERN-
MENT TO HAVE MAJORITY PARTI-
CIPATION IN THE FOREIGN OIL
COMPANIES

SHRIS. M. BANERJEE (Kanpur):
I call the atiention of the Minister of
Petroleum and Chemicals and Mines and
Metals to the following maiter of urgent
public importance and 1 request that he may
make a statement thereon :

“Reported dccision of the Govern-
ment to have majorily participation
in the foreign oil companies™.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : I would
first of all like to inform the House cate-
gorically and clearly that no decision has
been made by Government to have majority
participation, or indeed any participation,
in the foreign oil companies.

As Hon'ble Members are aware, we
have constantly had under review the work-
ing of the Recfinery Agreements with the
foreign oil companies, in the background
of our progress in developing self-sufficiency
in both the refinding of oil and the distri-
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bution of petroleum products, As we have
progressed in these matters, ceriain aspects
of the Refinery Agreements have proved
irksom. In particular, we have had in the
recent year or 1o difficulties in regard to
convincing the forcign oil companies about
the price at which crude should be imporied
by them for  their refineries. In
this matter, as Hon'bler Members know, the
oil companies have eventually agreed and
accepted the Government proposed price
and crude is now being imported at this
price. Movertheless, we have been anxious
to evolve some method by which, in future,
occasions for disagreement did not occur,
by the adoption of a system which would
ensure competitive prices.

There are also certain other aspects of
the Refinery Agreements which reguir~d re-

vision er which have now become out of
date,

During the course of the last few months
discussions have been undertaken with the
foreign oil companies to examine how far
Refinery Agreements could be revised in
the changed circumstances, 1 am glad to
inform the House that the com-
panies have been agre:able to wundertake
consideration of the matter in a constructive
manner.

The discussions are, even {oday, at an
exploratory and tentative stage. Hon'ble
Members will, therefore, appreciate that in
these circumstances there is little advantage
to gain, and there may be much loss, in
discussing matters to which neither party
has so far come to firm decisions. It is
true that one of the proposals under discus-
sien has been the suggestion of the foreign
oil companies for the conversion of their
companies to Indian Companies and the
participation of thz public secier in them to
assist in  the evolution of satisfactory
arrangements. No decision on this matter
has, - however, been taken, nor even have
any of the major details becn discussed. I
would, therefore, repeat as | staried that
there is no decision regarding participation
by Government in the foreign oil companies,

SHRI S. M. BANERJEE : When | read
the news of participation of the Government
inforeign oil companies, I had mixed reaction

oil companeis (C.A.)

of happiness and surprise happiness because
I thought that something was being done to
stop the exploitation of these oil companies
and surprise because I could not imagine
that this Government would take such a
bold step as [ know fully well the character
of this Government, I am really disappoint-
ed at the statement of Dr, Triguna Sen for
whom I have the greatest regard. It is full
of apology, as if something very bad is be-
ing done. It started with a denial and end-
ed with a denial to satisfy those oil magna-
tes of Esso, Caltex and Burmah Shell. It
is stated here :

“It is true that one of the proposals
under discussion has been the sugges-
tion of the foreign oil companies for
the conversion of their companies to
Indian Companies and the participa-
tion of the public sector in them to
assist in the evolution of satisfactory
arrangements.””

This is something which I am wunpable to
understand. What is  this evolutionary
method ? It goes on say :

“MNo decision on this matter, has,
however, been take nor neven have any
of the major details been discussed.”

This is strange. Then what has been dis-
cussed is known only to the Minister and
the oil companies. These o0il companies
have behaved in a shabby manner for years
together and they are actually trying to bully
this Government with a double-barrelled
gun—firstly asking for a rise in price and
secondly creating arlificial shortages in the
country. I want to know, apart from this
discussion which will continue without any
fruitful result and which will ultimately
result in the benefit of these oil companies,
whether the Government will take a decision
to take over these oil compunies and bid
good-bye to them ? We had been exploiled
enough ; they have bled our couniry white
bv their exploitation. Has he got the
courage of this conviction ? If there is some
substance in their tall talk of socialism these
oil companies should be taken over. 1
want a straight answer from the hon. Minis-
ter.

DR. TRIGUNA SEN : 1 am sorry ; my
kmowledge of Engish is rather meagre, He
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said that he was happy when he read the
news that the oil companies had asked for
collaboration. Having said so he insisis
that the Government should nationalise
them. I have not understood the meaning
of both these sentences... (Interruptions). It
is not correct to say that the private oil com-
panies are coming 1o us with a double gun
as he mentioned to try to raise prices of the
crude nor is it correct to say that they cause
ariificial shortages. We asked them to
reduce the price of crude to a certain level
at  which it was available and all of
them agreed to that. About artificial
shortage, it is something new ; there is
no shoriage and they cannot create any
artificial shortage of petroleum products,
Recently we have taken power under the
Essential Commodities Act to deal with
such situations if any. The oil companies are
obliged to produce petroleum products
according to the needs of our country, Com-
ing to the question of participation, it is true
that there is a proposal 1o convert them in
to Indian companies for participation with
some public sector concern in the country,
perhaps the IOC, but there are so many
points involved in it. There are major
isssues involved in it. It is not easy 10 accede
to that or ¢ven to consider that without con-
sidering the interests of the country. Let
us take one point only. May be they may ask
participation in management, Can we agree
to that ? No. There are so0 many points
on which we cannot agree and we have to
consider the major aspects first and then
only we can decide. We have also to com-
pare between nationalisation and participa-
tion and sce which is good for the country
and we shall pursuc only that course which
will be to the interest of the nation,

SHRI S. M. BANERIJEE : The last part
of the question has not been answered. It
is high time that they were taken over.
What is the answer to that ? Will he con-
sider that 7 They may want participation,
Supposing, the negotiations fail, will the
Government consider taking over the oil
companies 7 In the interests of the nation,
they must take them over. I want an ans-
wer to that. [ am sure that he will reply.

DR. TRIGUNA SEN : [ can assure the
hon, House that we will not do anyithing
which is against the interests of the nation,

in Foreign Oil Companies (C.A.)

SHRI VASUDEVAN NAIR (Peer-
made) : That is too general a statement.

DR. TRIGUNA SEN: It is not too
general a statement.

SHRI GANESH GHOSH : (Calcutta-
South) : Mr. Speaker, Sir believe it or not,
the agreements that the Government of
India---a free Government afier 1947 —.have
concluded are not with the Governments of
the USA or Great Britain but with some
foreign oil companies, and these agreements
up till today have remained a source of jn-
sult, shame and humiliation to the peole of
India. The Government, it seems, is afraid
to displease the Government of the USA or
of Great Britain, least they should without
the sorely nzeded money for our fourth Five
Year Plan, because, there is no attempt up
till now, after 20 years of our freedom, to
scuttle  or cancel those agreements,
Bur there have been shameless, disgusting
attempts to by-pass these agreements, not
scuttling them.

What does the Minister say ? He says,
“We have constantly under review the work-
ing of the refiney agreements.” It is only
“review the working of the refinery
agreements  in  the  background of
our progress™, Eventually, after much
coaxing and prayers, these  foreign
oil companies “have agresed . The Minis-
ter is very happy to say that “they have even-
tually agreed™ to accept the sugoestions of
the Government, the proposals of the
Government. Thz Minister says that *“We
have been anxious to evolve some method: ™
not scu'tle those agreemsn!s, not cancel
them ouiright as humiliating for our natio-
nal honour. But attempts are being made ;
they are “‘anxious to evolve some method™
to by-pass those agreements. Long live
those agreements, a scurce of eternal humi-
liation to the people of India.

Then they also say, *There are also cer-
tain other aspects of the refinery agreements
which required revision...” Only revision,
not scuttling, not cancelling them. These
things are under the consideration of the
Government. The Government is glad.
The Minister says, “I am glad to inform
the House..."” That is, by-passing the agree-
ments and keeping the agreements in tact, js
under their considration. They are very
happy. Long live this Government and
long live our eternal humiliation. (fn!ermp-

tion)
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[Shri Ganesh Ghosh]

May be, afier much prayers and after
giving them much concession, they have
agreed (o accept one or two minor proposals
of this Government. But I ask this Govern-
ment, “Will this satisfy us 7 Or, are they
taking a firm sland to cancel these agree-
ments by tomorrow morning 7 Will the
Government kindly answer this question ?
That is my first point.

Secondly, all these things come to noth-
ing. What are the facts today 7 The re-
finery capacity nceded at the end of the
fourth Plan is 28 million tonnes. This is
what we require. On the Ist of January
this year, the capacily was only 20 million
tonnes. With the completion of Haldia re-
finery by 1972 and the expansion of Cochin
refiney, etc., our total capacity will be aug-
mented by only four million tonnes bringing
the total to only 24 million tonnes. The req-
uirements at the end of the Fifth Five Year
Plan will come to about 42 million tonnes:
that is, our capacily will be 18 million ton-
es less than our requirements. So, in the
next nine years, io come up to the end of
the Fifth Five Year Plan, we would have to
augment our capacity by 18 million tonnes,
that is, two million tonnes every year,
Where is the arrangement ? Where is the
Plan 7 What action have the Government
taken to augment this capacity by the end
of the ninth year from now 7 There is
little possibility that this capacity will be
realised by the end of the Filth Five Year
Plan. Everybody knows that it takes
about 5 years to complete a refinery and
bring it under production from the stage of
sanction. There are only 9 years and we
have to take up a gap of 18 million tonnes.
According to present estimales, after expan-
sion of the present public sector refinery at
Madras and afler Haldia is commissioned
and after the development of Koyali,
Barauni and Assam refineries, we might
reduce the gap by 6 million tonnes. Still
there would be a gap of 12 million tonnes at
the end of the fifth Five Year Plan. What
action has the Government taken till today
to make up this gap 7 Nothing. Only
there are discussions and talks and certain
proposals being made to the foreign oil com-
panies. It means ultimately they will come
to an agreement with the foreign oil com-
panics, not take them over oulright.

NOVEMBER 25, 1970
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What little Cuba or tiny Ceylon could do,
we in India with 55 crores of people cannot
do! This Government is thorughly inca-
pable ; they are cowards, cringing before
the foreign companies...

MR. SPEAKER : This is not a public
meeling.

SHRI GANESH GHOSH : This is an
all-lndia issue, not an issue about West
Bengal. If it were a West Bengal issue,
you would be quite correct in stopping me.
This Government has decided to come to
some collaboration arrangements with the
foreign oil companies. Will the Minister
clearly say, ““No. 1 will scuttle these agree-
menls with the foreign oil companics. |
will not allow them to come anywhere near
the public sector industries. I will nationa-
lise them in the interest of 555 million peo-
ple of India,"”

MR. SPEAKER : 1 think by scultling,
he mcans, rejecting.

DR. TRIGUNA SEN : 1 am very happy
that my hon. friend, a memkber of the CFM
has prayed for the long life of this Govern-
ment. This is how he started. That means,
indirectly he supports the action of the
Government at least so far as this matter is
concerned.  ([Interruptions). Next he said
that the Government are coaxing and pray-
ing to the oil companies 10 reduce the price
of ciude. 1t is not correct. The House
knows that we have never coaxed 1he oil
companies nor have we made any request
or prayet. We demanded it and they had
to agreed to it. Then, he mentioned about
the requirments of the petroleum products
during the fifth plan period. We are aware
of it. Perhaps he has quoted it from the
plan document. It is good that he studies
it. He also mentoined how we are going to
expand our existing refineries. There is
also a proposal to have another refinery—
the eleventh refinery — somewhere to meet
demands of north-east India, We are mak-
ing all arrangements for that. We are dis-
cussing this issue with the Planning Com-
mission and the Finance Ministry. 1 am sure
we would be able 1o meet the demands of
the fifth plan. My friend asked, while
small countries like Cuba and Ceylon have
been able to nationalise the oil companies,
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why a big country like India cannot do so ?
As a matter of fact, I am trying to gain ex-
perience from Ceylon as to what difficulties
or advantages they have gained by nationa-
lisation. 1 hope my hon. friend, who shouts
only that I must pationalise today or tomor-
row, will also educate me whether they are
facing refacing any difficulties. We must
learn they experience of others. I would not
like to makethe some mistake that other

countries did.

As [ said before, we have not made any
decision for collaboration. It is not our
intention that we are seeing only to this
aspect of the matter, We are studying the
pros and cons of both the proposals. I can
only assure the House, through you, that
the Government will oot take any decision
or steps which will go against the interzsst of
the country.

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : We are thankful that the
Minister without any cant or hypocrisy has
just said that there is no change in the pre-
sent polcy. It is neither nationalising nor
is it participating in the foreign companies,
It is also seems that the Government has
made no proposals on its own ; so far it is
studying only one proposal which has come
from a foreign oil company convert itself
into an Indian company and participation of
the Government in those Indian companies.
I would like to know if the detailed outlines
or at least the broad features of this propo-
sal have been submitted to the Government,
On the fact of it, it appears, whether
Government policy changes or oot, that
this is totally unacceptable as these Indian
companies would only be the subsidiaries of
the international oil corporations and we
would just be participants in the worldwide
imperialist operations of the oil giants. At
least so far as that aspect is concernd, we
can straightaway tell them that we are not
willing to do that, But he is considering
it. So [ want to know that are the speci-
fic prsposals--at least some datails, outline
or contours of the proposal must have come
to him—and what he is considering.

Secondly, one thing that has been agita-
ting at least some of the hon, Members on
this side of the House is the labour policy
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of the foreign oil companies. It is well
known that most of these oil companies are
forcing their employees into resignatinn,
They call it voluntary resignation. That
has created a lot of problems and is causing
considerable headache to union leaders, to
his Ministry and to th: Labour Ministry as
well,  Up till now no solution or no satis-
factory answsar from ths foreign companies
has bean forthcoming. So long as the
Government does not change its present
policy, the oil companies should at least
stop retrenchment. I want to know if he
can hold out any assurance at least on that
aspect of the matter.

DR. TRIGUNA SEN : Regarding his
first question | can say that the oil com-
panies hav: not comes to us with any
detailed outline of thsir proposal or with
a written proposal ; they wers just talking
to the officers of the Ministry whether we
could participate in this. [ personally felt
thar, according to the present arrangement
when we could fix the price of crude and
could also deiermine the product pattern,
it was no use thinking of this wiy or that,
We are getting from th2m whatever we have
wanted.

About their labour policy and the labour
problems, I am aware of them. [ referred
this matter to the Ministry of [ibour also
for their conasideration.  Taey considered
it and asked th: private oil companies not
to retrench such personnel for one year Now
again it has been raised and my hon.
friend, Labour Monister, is considering it.
We are also discussing it with the labour
lead ers.

off diez maf (Fgaeer) : wew
A3tza, tifagn fafezt 3 ag qam 2
& & ¥ it a% yax mifefada w1 A1
Gaar 74t fFar qar 3, ©s gmaw g
& & giegr A § Afer g Y arg
FgiA ot fafag asasa faar & oud
Tl ¥ gg s fraraa § fs gand
garea & afasifaal ot g7 ot fadadh
seqifaal & sfamifeat & 99 @awgHN
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[=h atdez arwi)

9 9% wqEA § 9@ g W FAifs |
T §

o el the suggestion of the foreign oil
companies for the conversion of
their companies to Indian Companies
and the participation of the public
sector in them to assist in the
evolution of satisfactory arrange-
ments."’

gq fag 9T QAT 9&fi F @19 aT @
g9z oY fawg § WA A 3@ A4S
qUgg & ¥ wamr fam qdw 97 A
qfzfetmr & s@m  #qifs g
weqrfaal #1 gfzar  wvafaai § @5a T
¥ uF Fraar g1 FAa fgg
s $g Ffaw IFW AT INAT R
gy a1 g A M Al gEd AIE A
gAIR T & Herg GAH g7 1} § W W
1 gfza 7 @M afes 39 97 gard
YT e FIGA & OFEET @
g1 FaaT ) At gw weRt qEET ¥ ArEAET
gy 3 e fag awg w=gi Fwx wfe
fadmt ¥ Ga¥ ¥ Ra F JEFT F
faar 8, gaw! WY ALAVEIT FT I #4797
Ta®l Y a@ Naar gE am g

za A a7 ag & fF &= ST 1 5=
Faw anfes X atenfis g & A8) &
afew gart @afis Agaa & foqoft oo
uF agd & AT e EAr g1 W R
ayafre s mfas fga & ag am 2w
& iafia Ages § afz 3= /) armasargd
at g fade FFafaai qv g¥ foic gt
TRAT I3, 57 QA1 faT ®Y =47 § @
ge fazst aw weifagl &1 usfaww
w31 Usdiy fza & fow galaft smawsar
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g—zafey s 5= wdaa gaE AR
:?

ga 78 ag W sAar = s qar o
¥ 79 481 § fF 37 ¥ sofqay 3 fogw
14-15 @@t & qafs gmru osutam
@Y gAT A1, MR W ¥ gAAr Afus
gaE w1 § faaar g, ars) gad
Y fade qegdeafer svafa § ¥ 3w
frawe WY 72t W7 aFdr 27 a1 9g @9
agl & & 8756 ¥ F%T 60 %, W77 AW
# g7 i a2 39 soafadi & ghiad
BFUT 574 AR F ®q H M Fw A
argT 9T ¢ oAt gE aafe § gad
amy  fazwt dgdafor  sofE A
¥aw @7 F0g w77 WY § 7 gE) Aw
ag & v 57 7 faiat 3= sl &
ol feaes s¥zg Faw 40 708 wWo
afFT 77 a5 ¥ $7780 F7g wvar ga1d
FETH qizT W AT F) wT WA
Tz #19 @ wifgs atfser &, s17 a@
amifas dfam & ar 7 ar warfos
qfaeg & 5 w1 svafaat &1 wdwao
a e s siafs w40 faaat got s
goa gt & D T afas I gmE & =
Hagrami M 39 gF 7 9g¥@ &A+t
aaar st @17 fafea =7 &1 9 gaA
Tt w7 agFx @ fafama =9 %%
foar & | 9g% a1z 741 WiYfam & fr g
TS - 0 T fwgr Ay ?

dradt a3 7g ¢ fe aar a3 wd T4
% fe &= S 1 STAEATY qRTA: g
wig 9 feir g fe &9 a5 AN #m
W3 1 HIF TF A AWFC
st Fifewi § oAz o $ =g
FM § gH WY WAl " m #
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waaE & @ f® ¥ m@r s A
wifrw $7 @ & & feg Aga T T I
Feqfyi se1 3% @azdr & afsq ¥ 99-
fart g @ F6 fog @Iy 8
wizdt # oz sz ¥ @dzd o
Foak g s AT FCRE 7

#a1 ag &8 A8 & fF M ST AT
Feafaai & faaza & mas F gn wfes
gfeara® ste amdare ferfa ¢ 2
@ FIOT { AT UK JF IAIT @[
@ war 3 fra® afce & F19 ga fesid
0 F1 i F@ § afer fazg wFE d
At Frgly AT wramg 1 FPAE A1 FT
% § wifF og® gmy mw A ar)

zad) ang ag 6 @ ot foew 91 49
e g agagy "mar Wyl W
any 5% A% 1 agama g aw fe
g obd gead ag WA fadw
qf<fenfaat § aofa, agaaa @ I f
wERAad Ta g fd A9 9%
frsg & 39 AT 9T 7 AT AMET F
QIHTST a1, G4T H1AA FIE, gA A
aia ag § % 37 1 98 MAGT §Z W
3 otc faza ¥ 39 AW # wig, wH,
atfage gfaas +ff aga §f #=3) T §
o aF & 1t graa § waa grids s
YA adt # gANE FIE I 03
famifig #1 oY fis agr & faad o G
FO% w14 9g 94 oF FAIG oA F
afto § =012 wig, aw 3 fm «w
a2 aig aifs g¥ wfus & afaw g
F%F g7 97 9 o % gw wga 2
¥ S gArET A13X WA WY 99w W
%7 £ % A1 g97 I Fr awfz agr
g% T {AYA | ® ATASAT 91 9F ;
34Y A GIHIT A AT T§ ATAF N

foreign oil Companies (C. A.)
32 71 37 fawfog 1 wiwc e
e afz s as swa ag fFarg A
#T GIHTT 7 ATATEA a4 3 fow dame §
fF 3q =72 7t fawifom 71 &Aw7 &5G
oF dz@rzse o) aa fagk gra @Ee
¥ guiw =91 g9 W & gU & @da
1, Aawg fFar ST wivqw & 39
fago fear anw ?

DR. TRIGUNA SEN : Mr. Speaker,
Sir, the hon. Member has asked many ques-
tions.

About his firt question regarding colla-
boration, I have mentioned in my statenment
my hen friend must have a copy with
him —

“It is true that one of the proposals
under discussion has been the sug-
gestions of ithe foreign oil companies
for the conversion of their com-
panies 10 Indian Companies and the
participation of the public seclor
in them to assist in the evolution of
satisfactory arrangements.”

But I also said that no details have been
worked out. The privaie companics have
not submitted any wrilten proposal 10 en-
able us o start negotiations with them.
We just discussed about jt and verbally
malde certain snggestions to the officers
who are considering it, I agree 1hat dur-
ing an emergency we must be well equipped
to meet our demands irrespeciive of private
oil companies and my hon friend knows
also that we are now better situated both
in the production and in the refining and
marketing. We are now in a dominant
position in both.  As we are going 10 ex-
pand and have another refinery, we will be
in a far more dominant position to mieet
any such situation.

My bhon. freird bhas quoied
figures of profit that they have
during tke last three years.
are not with pe.  May be he is correct.
Wkhat they did in 1the past is krcwn (0 us
and known to you also and L do nut  ques-

certain
taken out
The figures
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tion that. But during the last one or two
years, as I have said, we have fixed the
price as it is obtainable in the world.
Now, they are not in a position to make
profits like that. We are regulating the
product pattern of the refineries, So, it
has gone down 1o a substantial amount.

Regarding the price of crude, Sir, as 1
said, now we are also in the market through
10C for having crude for our Cochin refi-
nery and for Haldia. So, we know the
price at which they are available in the
world, And, as soon as we know that it
is going down or up, it is also our bounden
duty also to ask them to comply with
the requirement and I do not think there
will be any more hitch on this. What I
said in my statement is this : 1 want to
evolve a system by which I can be deter
mined. It is very difficult to determine
the prices at which they are available in
the world because nowadays—for the last
7 years or so---there is the posted price,
which is something, but they pay, what
is called, under-the-table a discount, which
is known to us. But since we are pur-
chasing in the world market we know now
what the pattern of the crude price is.

About the Centralised Agency, by and
by, we are going inio the market. in the
public sector. The 10C is contacling. In
these ways, we are trying to take over the
purchase of crude oil.

About the Agreement, as [ mentioned
though it is in the Agreement that they
can bring their own crude from their own
sources, one of the poaints of discussion is
whether when we change the Agreement,
they would agree to certain systems of
purchasing oil. We prefer to purchase oil
ourselves. They have a right to quote for
it and we will see whether their price is
favourable to us. 'We can only then allow
them the price structure or whatever they
suggest.

I think, Sir, there are the five questions
which the Hon. Member has raised, which
I have answered.
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SHRI VISWANATHA MENON (Erna-
kulam) : [ attentivelly heard what the hon.
Minister said just now. 1 have also wvery
carefully gone through his statement. One
basic point comes out. It is this. Whenevr
the foreign capital question comes up, the
Government are always very avasive,
whether it is abcut foreign banks, planta-
tions owned by foreigners or oil companies.
The Government do not dare 1o take any
effective step.  All these days they are
discussing about the agreement. Even
while discussing they are not prepared to
touch the basic question. For the last so
many Years these oil companies have been
exploiting the nation, and even now the
Government are not prepared to go to the
root of the question by nationalising these
companies without paying compensation.
Mow also he is discussing about taking
majority shares. But as yet. he has not
gone in to the public problem.

He is always talking about the interest
of the nation. 1 do not know what is the
interest of the nation he is talking about,
If it is the interest of the nation which
alone is the criterion, the only way is to
nationalise these oil companies without
paying even a single pie of compensation
He is evading that problem. He is simply
saying ‘1 am acting in the interest of the
nation. ‘May | know whether the Go-
vernment is prepared to at least negotiale
on this point, this basic point, of nationa-
lising the oil companies without paying
even a single pie as compensation ?

Also, I have got some other information,
Sir, 1 want this point to be clarified by the
Minister. One of the Ministers in his Ministry
has got his son appointed to a convenated
post in a foreign oil company. Itis a
fact or not 7 That kind of posting has
influenced the Ministry officials.

I want to have the reply on the ques-
tions, I want to have the answers from,
the hon. Minister,

DR, TRIGUNA SEN :
second question ?

What is the
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Situation
SHRI VISWANATHA MENON : One
of the sons of one of the Ministers in his
Ministry has been appointed to 2 covenanted
post in one of the foreign oil companies.
It is a fact.

DR. TRIGUNA SEN: The first question
is whether it is in the intersets of the nation
to nationalise oil companies without paying
compensation. I am sorry, perhaps, it is nat
the policy of the Government tn nationalise
without paying any compenstion. (Inferrup-
tions) Let me repeat, it is not the policy of
the Govesnment, as I know it, te nation-
alise without paying compensation.

Secondly, ihe hon. Member has said that
one of the sons of the Ministers has got a
covenantedpost in the oil companies. Firstly,
1 have no son....

SHRI  VISWANATHA  MENON: [
know that he has no son. I was referring to a
Minister in his Ministry.

DR. TRIGUNA SEN: | do not know
about any of my colleagues, but farasl
have heard from them, whether it be Shri
D.R Chavan or Shri Nitiaraj Singh Chau-
dhury, they have not got any of their sons
in a covenan'ed post......

SHRI MADHU LIMAYE (Monghyr):
Let him make inquries.

DR. TRIGUNA SEN:...
panies. So, I deny this.

in the oil com-

MR. SPEAKER: Is it
have no sons at all?

not better to

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): For the infore-
matlon of the hon. Member, | may say that
1 have got only one son who is conlinuling
his education in the USA.

12.41 hrs.
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(Krishnagar) : 1 have an wrgent submission
to make?....

SHRI VASUDEVAN NAIR (Peer-
made) : I should like to make a sub-
mission. Today, all over this counlry, tens
of thousands of young men and women are
observing day of unemployment and right of
youth. We have aiready sent 1o you a call-
ing-attention-notice on the subject,

As far as you are concerned, in Delhi
also, they are obszerving this day. But as
we have pointed out or many earlicr occa-
sions, whenever somie people want 10 come
to Parliament to meet the Prime Minister or
the Minister concerned, or you, Sir, there is
an army of policemen surrounding this
building and they are not allowad to come
and meet you or the Minister or the Prime
Minister. Today, vou should see what is
happending in Delhi. [s this country being
turned into a concentration camp or what
else? There are people comming to make
their representations...

SHRI INDRAJIT GUPTA(Alipore): They
are not tackling 1he basic problem of un-
employment. But every day they come and
say Lhat Naxalites are growing in the coun-
try are breeding Naxalites by doing this
kind of thing. why don’t you receive them
and hear them? They are all young people,
students and youth....

SHRI VASUDEVAN NAIR : You
should see what is happening in Parliament
Street and Patel Chowk.

SHRI INDRAJIT GUPTA: Where are
they to go? If they have gol no place to
make their representations, where are they
expecled to go ?

DR. MAITREYEE BASU {Darjeeling) :
In Russia, are they allowed to go to the
Supreme Soviet?

SHRI INDRAJIT GUPTA : There is no
unemployment in Russia. (Interruptions)

SHRI H.N. MUKERJEE (Calcuita
North-East): When Parliament is in session,
and people have come from all parts of the
country, have they not got access to you?



